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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

Kamlesh Jonwal 

Original Application No. 914/2022 
With 

IN THE MATTER OF: 

Uday Punj & Anr. 

Caveat application No. 20/2022 

Versus 

It is most respectfully showeth: 

Applicant 

Respondent 

Submission on the behalf of Respondent No. 4 District Magistrate, New 
Delhi District 

1. That this Hon'ble Tribunal vide order dated 09/02/2024 has issued direction 

regarding the verification of relevant aspects and factual position of the land 

in question. 

2. That it is submitted that the Hon'ble Tribunal constituted a joint committee 

comprising of the officers duly authorized by vice chairman, DDA, DM 

(New Delhi) and commissioner, Municipal corporation of Delhi to 
demarcate the land of Kaveri Apartment and land of respondent no.I namely 

Sh. Uday Punj question and submit report specifically mentioning as 

whether any part of Kaveri Apartment, Green Belt connecting to the end gate 

of said apartment and public facilities drinking water/gas pipelines/sewage 
etc. fall into the land belonging to respondent no.1. 

3. That in compliance with the direction of this Hon'ble Tribunal a demarcation 
map was prepared by DDA which was duly signed by revenue ofticial and 
handed over to the DDA on 12.12.2023 which was submitted on 13.12.2023 

to this Tribunal by the DDA. Later, on the direction of this Hon'ble Tribunal 
the demarcation report was also submitted by the DDA to this Tribunal on 
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08.01.2024. That the Revenue Department aflirm the same and has no 
objection on the demarcation (TSS) map. The copy of affidavit datcd 

13.12.2023 and 08.01.2024 filed by DDA is cnclosed as Annexure-"I". 
4. That it is further submitted that the father of the respondent no. 1 namcly Sh. 

Satya Narain Prakash Punj and his deceased Brother Mr. V.P. Punj filed the 
WPC 1802/1980 before Hon'ble Court of Delhi for quashing the acquisition 

proceedings. The above said procecding was clubbed with other acquisition 
proceedings. The leading case was adopted in the club matter in name of 

Roshanara Begam vs Uol, &Ors bearing writ petition no. 701/1981. In the 
above said matter the Hon'ble Court declined to quash the acquisition 

proceeding by order dated 14.12.1995 in the leading case. 

5. That it is further mentioned here that the possession of the subject land i.e. 

Khasra no. 480/396/87(3-12), 479/369/87(3-12), 86(9-12),88(9-17)and 67(4 

01)was rightfully taken by the DDA on 21.04.2007. This fact was also 

considered by the Hon'ble High Court in the matter of WP(C)2972/2007, 

filed by Satya Narain Prakash Punj. The Hon'ble Court dismissed the above 

noted petition on 25.04.2007 on the ground that the petitioner admitted 

through photographs that wide scale demolition had been carried out on 

21.04.2007. The Court also observed that the possession has been taken on 
24.01.2007 itself (the date 24.01.2007 is wrongly mentioned in order it is 

actually 21.04.2007). (Copy of order dated 25.04.2007 is Annexure as 

Annexure-II). The proceedings dated 21.04.2007 regarding handing over 

and taken over of possession are also enclosed as Annexure-III. 

6. That the Respondent no. 1 submitted through written submission in this 

Hon'ble Tribunal that the land acquisition proceeding initiated vide award 

no.90/1980-81 dated 22/29.12.1980 lapsed as held vide judgment dated 

23.02.2015 passed by the Hon'ble Delhi High Court in W.P(C) No. 

6390/2014 which was upheld by the Hon'ble Supreme Court of India vide 

judgment dated 28.04.2016 and Review Petition were also dismissed by 
sionar 
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Hon'ble Supreme Court of India vide order dated 31.03.2022. That 
Respondent No.1 has also stated that the Land Acquisition Collector and 
Land & Building Department has admitted in the Counter affidavit filed in 
W.P(C) No. 6390/2014 before Hon'ble High Court of Delhi, that the 
possession of the land was never taken. That the Respondent No.1 had 
admitted in W.P.(C) No.6390/2014 (Copy of the said Writ Petition is 
enclosed as Annexure-IV).That the Hon'ble Court of Delhi had declined 

quashing the acquisition proceedings in W.P(C) No. 1802/1980. Further, 
Respondent No.1 had concealed the fact that the possession of the subject 

land had already been taken by DDA in the year 2007 as recorded by the 
Hon'ble High Court in its judgment dated 25.04.2007 in W.P(C) No. 
2972/2007. 

7. That it is submitted that the possession of the land was taken on 21.04.2007 

as mentioned in the para 5 above. But a factually incorrect affidavit was filed 

by the then ADM (New Delhi) on the report of the Patwari and that led to 

passing of the aforesaid orders dated 23.02.2015. 

8. That it is submited that the Apex Court of India in its subsequent judgement 
the case of "Indore Development Authority Vs Manoharlal & Ors" 

(SLP(c)no. 9036-9038 of 2016, decided on 06.03.2020) held as under: 

The provisions of Section 24(2) providing for a deemed lapse of proceedings 
are applicable in case authorities have failed due to their inaction to take 

possession and pay compensation for five years or more before the Act of 

2013 came into force, in a proceedings for land acquisition pending with 
concerned authority as on 01.01.2014". 

"Section 24 applies to a proceeding pending on the date of 
enforcement of the Act of 2013, i.e. 01.01.2014. It does not revive 
stale and time-barred claims and does not reopen concluded 

proceedings nor allow landowners to question the legality of mode 
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of taking possession to reopen proceeding or mode of deposit of compensation in the treasury instead of court to invalidate acquisition. 

9. Hence, it is submitted that the Hon'ble Tribunal may render justice in view 
of the judgement dated 25.04.2007 of Hon'ble High Court in W.P(C) No. 
2972/2007 and the facts recorded therein and also judgement of the ApeX 
Court in the case of "Indore Development Authority Vs Manoharlal & 

Ors" (SLP(C)no. 9036-9038 of 2016". Further, appropriate action is being 
taken against the officers involved in filing of incorrect affidavit inW.P(C) 

No. 6390/2014. 

Prayed accordingly. 
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